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CENTR&L ADPINISTRATIVE TRIBUNAL 

BANCALORE BENCH,. BANCALORE 

DR'ICINAL APPLICATION NO.190/94 

THURSDAY. THIS THE TWENTY FIRST DAY OF JULY 91994 

I 

hR. JUSTICE P.1<. SHYAP1SUNDAR 	VICE CHAIRMMN 

ViA. T.V. RAIIANAN 	 MEhBER(A) 

Shri Narayana Shetty, 
Draughtsrnan, 
Office of the Brigadier 
Commandant, ASC Centre(South), 
Bangalore and residing at 
No.126, Anjaney Cross, 
Yelagundapalyam, 
Bangalore - 560 047 	 Applicat 

( By Advocate Shri M.S. Anandaramu ) 

V. 

The Union of India 
represented by its Secretary, 
Ministry of Defence, 
New Delhi 

The Directorate. General. of 
Sups & Tpt., Quartersmaster 
General's Branch(ST-1.2), 
Army Headquarters, 
DHQPO, 
New. Delhi - 110 001 

The Commandant, 
HQ, A•SC Centre, 

I (South), Banoalore 	 Respondents 

.( By learned Standing Counsel ) 
Shri. M.V. RaoR 0 ( R 

- 0. 	 fF. JUSTICE P.1<. SHYAhSUNDAR, VICE CHMIRMPN 

After this matter was heard f'or quite 

sdme time, Shri Anandararnu, learned counsel fo 



the applicant sought leave to withdraw this 

aplication so that he can advice his client 

to make an appropriate representation to the 

Army LdminiStration imploring them to !treat 

the resignation allegedly submitted bj his clint 

is one of voluntary retirnent from service 

in which event the applicant uculd becjome entitled 

to some retiral benefits. In the cirumstances, 

we think it appropriate to grant the equest 

nade by Shri Anandaramu to withdraw tis 

pplication. Accordingly, we make an order 

permItting the applicant to withdraw Ithis application 

with leave to make a representation to the Army 

/Administratxon seeking intervention1or conversion 

of the applicant's prayer from resigatcn to 

one of voluntary retirement. If a rpresentation 

as aforesaid is made within one month from the 

date of this orcer, R-2, the Director General, 

Supplies and Transport, Army Headqua!rters,  New 

Delhi wxU. dispose of the same as smpathetically 

:j.thin three months thereafter. No 
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11E FIBER () VICE CHAIRFIAN 
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TRATIVE TRIBU1j 

( 	 BANGPTflRE BENCH V .  . 
Second Floor, 
Commercial Complex, 
Indiranagar, 
BANGALE.... 560 038. 
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Suhjet; 	
p.iç of the Drdor Passed by the Central Administrative Tr.unal,Bangal4r. 
--xx-- 

lese find enclesed herewith a copy of th ORIJER/ 
STAY ORDER/JJ\jTERJJ OPtDER/ Pascd by 

this Iribun1 iu iho. bove 
mntionod PPlication(s) on 	5-(2'14 - 
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CENTRLADM1NISTRATB/ETRIBWAL 

BPNGALOHE BENCH 
I 

Second Floor, 
- 	 Commrcial Complex, 

Indirenagar, 
Contempt Petit in No 102 of 1995 iRPNGALORE - 560 03• 

ai4 Nov 199 
APPLJATIcN NO. 	190 of 1994.  

APPLJXANTS: Sri4arayn Sh,tty, 

v/s. 

1ESPQ'.DENTS : 	 D1hi 
and two others0, 

To 

1. 	Sri0A0Viswanatha for Sri€M.S,andracnu, 
Advocate,No,27, Chandishekar Complex, 
First Main,Gandhinagr,First Floor, 

Banga1oro60 009. 

2. 	' Sri.M.Vsudeva Rao,Addl.C.G,S.C. 
Hich Court 1dgRanga1ore-j. 

S.ubject:—Fwarding copies of the Orders passedby the 
- 	Central MnuinistrativeTribunal,Bangalore38. 

--- xxx--- 

Please find enclosed hdrwith a copy of the Ordr/ 

Stay Crder/Intcrim Order, passed by this Tribunal in the abo-v 

meritioned application(s) on 3 1995. 

ISMU AR 	- 
JUDICIAL BRPNCI-IES. 

- 



CENTRAL ADMINISTRATIVE TRIBUNAL: BANGALORE BENCH: BANCALORE 

ONTPT PETITION (CIVIL) NUMBER 102 OF 1995 

FRIDAY, THIS THE 3RD DAY OF NOVEMBER,1995. 

I'lr.Justice P.K.Shyamsundar, .. Vice-Chairnan. 

Mr.V.Ramakrishnari, .. Member(A). 

Nara'bna Shetty, 
Sb 	Ayypa,  now Aed aboUt 
46 years, brau8htsman, 
Office of the Brigadier, 
Commandant ASC Centre (South) 
tana1ore (now illegally terminated 
from services) and residing at No.126, 
Anjaneya Cross 
Ye1agundapalyam,Banglore-47. .. 	Petitioner. 

(By Advocate Shri A.Viswanatha for Shri M,S.Anandaramu) 

V. 

1 	Sri Narabiyar, 
Secretary to Government of India 
Ministry of Defence, New Delhi. 

C.Nandaswami, 
Directorate General of Sups,&Tpt., 
Quarter Master General's Branch 
(ST-12), Army Headquarters, DHQ P0, 
New Delhi-hO 001. 

P.B.Chengappa, 
HQ, ASC Centre (South), 
Bangalore. .. Respondents. 

PLPL 
Hr.Just ice P. K . 	nsundar,Vice-Chairman:- 

Heard co!nse1. There is no case 
iz 

for initiating action 

for conte1pt 	The direcLion in the original application was 

(. 	 that the representation made by the petitioner should be disposed 
VA )'- ft 

t of within 3 months and that has been done as found from the 

communication (Annexure-A5) dated 27-4-1995 and 	y be it has 

been done after 3 months. There is not merely compliance but 

there is substantial comoliance of the directions of the Tn-

bunal. Hence, this contempt petition does not bear s€er-4y 
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and we therefore drop the proceedings accordingly. If the appli- 

has any grievance still to 
ivi- be ventilated, it is open to 

ji.,( 	
•. 	

hLm to take up fresh proceedings under law. 
........£.__--..---. 
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